
  Misc (B) 119/2020 

Present:- Sri C.B. Gogoi, 
Sessions Judge, Udalguri. 

 
ORDER 

11.9.2020 

This is an application U/S 439 Cr.P.C. seeking bail for 

accused Smti. Sabitri Sutradhar and Sri Pabitra Sutradhar in 

connection with Kalaigaon PS case No.60/2020 U/S 304B/34 IPC. 

Heard the learned counsels appearing for both sides. Also 

gone through the contents of the case diary. 

The learned counsel appearing for the accused persons 

contended that the deceased died of natural death during 

treatment because of anemia. Therefore, no role of the present 

accused persons in the death of deceased but they have been 

falsely implicated in the case on wrong premises. Therefore, the 

learned counsel prays for bail.  

Having heard the learned counsel and on consideration of 

the case diary, it transpires that accused No.2, Pabitra Sutradhar, 

named in the FIR married the younger sister of informant about 6 

years back as per Hindu rites and customs and procured one son 

and one daughter, but as alleged accused persons subjected 

torture on her demanding dowry and regarding this, several 

meetings were held and around Rs.70,000/- was paid in four 

installments. Even then accused persons did not allow the sister of 

informant to live peacefully and on 18.6.2020 the informant 

received a phone call from his sister to see her. On 19.6.2020 and 

20.6.2020 accused persons assaulted her badly causing injury and 

when the younger brother of informant visited the house of his 

sister he saw her in pitiable condition and requested the accused 

persons to take her for treatment. Accordingly, she was admitted 

in Mangaldai Civil Hospital from where she was referred to GMCH. 

But, unfortunately she died at GMCH.  
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After consideration of the case diary and the chronological 

events, narrated by the witnesses, it transpires that the sister of 

informant was admitted in the Mangaldai Civil Hospital from where 

she was referred to GMCH but unfortunately she died there. It is 

also seen that except the oral allegation of torture, demanding 

dowry, there is no evidence to that effect against the accused 

persons. 

Moreover, case diary reveals that accused No.1 has been 

in judicial custody since 2.7.2020 and accused No.2 has been in 

judicial custody since 24.6.2020. 

Therefore, considering all the attending facts and 

circumstances both the accused Smti. Sabitri Sutradhar and Sri 

Pabitra Sutradhara are allowed to go on bail of Rs.15,000/- 

(Rupees fifteen thousand) only with one local surety of like 

amount to the satisfaction of the learned Eleka Magistrate, in 

default in jail.  

Return the case diary in closed cover. 

This Misc case stands disposed of.  

                                                                                                          

                                                                     (C.B.Gogoi) 

 

 

 

                                                                                                             

 

 



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

 

 

 


